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RAJYA SABHA
Friday, the 9th February, 2018/20th Magha, 1939 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

MR. CHAIRMAN: Hon. Members, please be seated. Now, Papers to be laid on
the Table of the House.

PAPERS LAID ON THE TABLE
Notification of the Ministry of Consumer Affairs, Food and Public Distribution

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS; AND THE MINISTER OF STATE IN THE MINISTRY OF STATISTICS
AND PROGRAMME IMPLEMENTATION (SHRI VIJAY GOEL): Sir, on behalf of
Shri Ram Vilas Paswan, I lay on the Table, a copy (in English and Hindi) of the
Ministry of Consumer Affairs, Food and Public Distribution (Department of Food
and Public Distribution) Notification No. S.0O. 4065, dated the 26th December, 2017,
amending Notification No. S.0. 371 (E), dated the 8th February, 2017, to substitute
certain entries in the original Notification under Section 55 of the Aadhaar (Targeted
Delivery of Financial and Other Subsidies, Benefits and Services) Act, 2016.

[Placed in Library. See No. L.T. 8681/16/18]

I. Notification of the Ministry of Communications
II. Report and Accounts (2016-17) of the TRAIL, New Delhi and related papers

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS;
AND THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): Sir, I lay on the Table:—

I. A copy (in English and Hindi) of the Ministry of Communications (Department
of Telecommunications) Notification No. F. No. 10-10/2016-BB&PA, dated the
Ist January, 2018, publishing the Telecommunication Interconnection Regulations,
2018 (1 of 2018), under Section 37 of the Telecom Regulatory Authority of
India Act, 1997. [Placed in Library. See No. L.T. 8714/16/18]
II. (1) A copy each (in English and Hindi) of the following papers, under
sub-section (4) of Section 23 and sub-section (3) of Section 24 of the

Telecom Regulatory Authority of India Act, 1997:—
(a) Annual Report and Accounts of the Telecom Regulatory Authority
of India (TRAI), New Delhi, for the year 2016-17, together with

the Auditor's Report on the Accounts.
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Papers laid on [RAJYA SABHA] the Table

(b) Review by Government on the working of the above Authority.

(2) Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) (a) above.
[Placed in Library. See No. L.T. 8713/16/18]

Notifications of the Ministry of Electronics and Information Technology

Reports and Accounts (2016-17) of C-MET, Pune, NIELIT, New Delhi,
C-DAC, Pune and ERNET, India, New Delhi and related papers

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE; AND THE

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (DR. MAHESH SHARMA): Sir, on behalf of Shri K. J.
Alphons, I lay on the Table:—

I. (i) A copy each (in English and Hindi) of the following Notifications of
the Ministry of Electronics and Information Technology, under Section
55 of the Aadhaar (Targeted Delivery of Financial and Other Subsidies,
Benefits and Services) Act, 2016:—

(1) No. 13012/79/2017/Legal-UIDAI (No. 1 of 2017), dated the 15th
February, 2017, publishing the Aadhaar (Enrolment and Update)
(First Amendment) Regulations, 2017 (No. 1 of 2017).

(2) No. 13012/79/2017/Legal-UIDAI (No. 2 of 2017), dated the 7th
July, 2017, publishing the Aadhaar (Enrolment and Update) (Second
Amendment) Regulations, 2017 (No. 2 of 2017).

(3) No. 13012/79/2017/Legal-UIDAI (No. 3 of 2017), dated the 11th
July, 2017, publishing the Aadhaar (Enrolment and Update) (Third
Amendment) Regulations, 2017 (No. 3 of 2017).

[Placed in Library. See No. L.T. 7488/16/17]

(i) A copy (in English and Hindi) of the Ministry of Electronics and
Information Technology, Notification No. S.0. 2923 (E), dated the 12th
September, 2016, publishing the Aadhaar (Removal of Difficulties)
Order, 2016, under sub- section (2) of Section 58 of the Aadhaar (Targeted
Delivery of Financial and Other Subsidies, Benefits and Services) Act,
2016. [Placed in Library. See No. L.T. 7489/16/17]

II. A copy each (in English and Hindi) of the following papers:—

(1) (a) Annual Report and Accounts of the Centre for Materials for
Electronics Technology (C-MET), Pune, for the year 2016-17, together
with the Auditor's Report on the Accounts.
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Review by Government on the working of the above Centre.

Statement giving reasons for the delay in laying the papers mentioned

at (a) above. [Placed in Library. See No. L.T. 8715/16/18]

Twenty-Second Annual Report and Accounts of the National Institute
of Electronics and Information Technology (NIELIT), New Delhi, for
the year 2016-17, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned

at (a) above. [Placed in Library. See No. L.T. 8717/16/18]

Annual Report and Accounts of the Centre for Development of
Advanced Computing (C-DAC), Pune, for the year 2016-17, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above Centre.
Statement giving reasons for the delay in laying the papers mentioned

[Placed in Library. See No. L.T. 8716/16/18]

Annual Report and Accounts of the ERNET India, New Delhi, for
the year 2016-17, together with the Auditor's Report on the Accounts.

at (a) above.

Review by Government on the working of the above Society.

Statement giving reasons for the delay in laying the papers mentioned

at (a) above. [Placed in Library. See No. L.T. 8718/16/18]

Notifications of the Ministry of Agriculture and Farmers Welfare

PN T4 FAU FAGT H AN A FAT GARRN IS A H AT HAN

(R IR BUTe): wegy, § FEfRad oo wul ged 1R Il g

L.

II.

A copy (in English and Hindi) of the Ministry of Agriculture and Farmers
Welfare (Department of Agriculture, Cooperation and Farmers Welfare),
Notification No. G.S.R. 1588 (E), dated the 28th December, 2017, publishing
the Insecticides (Fourth Amendment) Rules, 2017, under sub-section (3) of
Section 36 of the Insecticides Act, 1968.

[Placed in Library. See No. L.T. 8766/16/18]

A copy (in English and Hindi) of the Ministry of Agriculture and Farmers
Welfare (Department of Agriculture, Cooperation and Farmers Welfare)
Notification No. S.O. 4082 (E), dated the 28th December, 2017, publishing the
Plant Quarantine (Regulation of Import into India) (Tenth Amendment) Order,
2017, under Section 4D of the Destructive Insects and Pests Act, 1914.
[Placed in Library. See No. L.T. 8688/16/18]
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Report and Accounts (2016-17) of the Rashtriya Arogya Nidhi, New Delhi and

related papers

e IR IRAR H0T FATAT F T HA (3h A FER Al): wEey, §
ffaRad w2l @1 veh-us iy (@St dor 2= #) 941 ged uR @ g
(a) Annual Report and Accounts of the Rashtriya Arogya Nidhi (RAN) (Formerly
National Illness Assistance Fund), New Delhi, for the year 2016-17, together
with the Auditor's Report on the Accounts.

(b) Statement giving reasons for the delay in laying the papers mentioned at
(a) above. [Placed in Library. See No. L.T. 8479/16/18]

Report and Accounts (2016-17) of IICPT, Thanjavur, Tamil Nadu and NIFTEM,
Kundli, Sonepat (Haryana) and related papers

e JHWHRU SN WA A Wog H9l (@nedl e safay: Aeie, #
fFefaRad o=l &1 vah-ud afd (@S o 2=l #) 991 ded R @l g

(i) (a) Annual Report and Accounts of the Indian Institute of Food Processing

Technology (IICPT), Thanjavur, Tamil Nadu, for the year 2016-17,
together with the Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 8694/16/18]
(ii)) (a) Seventh Annual Report and Accounts of the National Institute of Food
Technology Entrepreneurship and Management (NIFTEM), Kundli, Sonepat
(Haryana), for the year 2016-17, together with the Auditor's Report on

the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 8693/16/18]

Report and Accounts (2015-16) of the National Judicial Academy, Bhopal and

related papers

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE;
AND THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI P. P. CHAUDHARY): Sir, I lay on the Table, a copy each (in English and
Hindi) of the following papers:—

(a) Annual Report and Accounts of the National Judicial Academy, Bhopal, for
the year 2015-16, together with the Auditor's Report on the Accounts.

(b) Performance Report of the above Academy, for the year 2015-16.
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(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above. [Placed in Library. See No. L.T. 8794/16/18]

Report and Accounts (2016-17) of the Ch. Charan Singh National Institute of
Agricultural Marketing, Jaipur and related papers

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): Sir, 1 lay on
the Table, a copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of Ch. Charan Singh National Institute of
Agricultural Marketing (NIAM), Jaipur, for the year 2016-17, together with
the Auditor's Report on the Accounts.

(b) Performance Review of the above Institute, for the year 2016-17.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above. [Placed in Library. See No. L.T. 8801/16/18]

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON HUMAN RESOURCE DEVELOPMENT

1. AIEARMY Sfedl (A8 Ya¥): Jeled, H [QUrT-9dfd #ra |9 e

el e Rl wffa & FrefaRed aftees @Roh dor 2= #) aga oxar §:—

(i) 300th Report on the Right of Children to Free and Compulsory Education
(Second Amendment) Bill, 2017; and

(ii) 301st Report on Action Taken Notes by Government on the observations/
recommendations contained in the Two Hundred Ninetieth Report on Demands
for Grants (2017-2018) of the Ministry of Human Resource Development
(Department of School Education and Literacy).

REPORTS OF THE PUBLIC ACCOUNTS COMMITTEE

SHRI SATYAVRAT CHATURVEDI (Madhya Pradesh): Sir, I lay on the Table,
a copy each (in English and Hindi) of the following Reports of the Public Accounts
Committee (2017-18):—

(i) Eighty-seventh Report on the subject "Maintenance of Bridges in Indian
Railways" pertaining to the Ministry of Railways (Railway Board);

(i1) Eighty-eighth Report on the subject "Excesses Over Voted Grants and Charged
Appropriations (2015-16)"; and
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(ii1) Eighty-ninth Report on the subject "Non-Compliance by Department of Posts"

pertaining to the Ministry of Communications (Department of Posts).

RECOMMENDATION OF THE BUSINESS ADVISORY COMMITTEE

MR. CHAIMRAN: Hon. Members, I have to inform the House that the Business
Advisory Committee, at its meeting held on 8th February, 2018, allocated three hours'
time for consideration and passing of the Requisition and Acquisition of Immovable
Property (Amendment) Bill, 2017, after it is passed by Lok Sabha.

LEAVE OF ABSENCE

MR. CHAIRMAN: I have to inform the Members that a letter has been received
from Shri Kunal Kumar Ghosh stating that due to the restriction of not leaving
the jurisdiction of Narkeldanga Police Station imposed by the hon. High Court of
Calcutta in the interim bail granted to him, he is unable to attend the sittings of the
current (245th) Session. He has, therefore, requested for grant of leave of absence
for the 245th Session.

Does he have the permission of the House to remain absent from 29th January
to 6th April, 2018, during the current (245th) session of Rajya Sabha?

(No hon. Member dissented)

MR. CHAIRMAN: I hope the House agrees. Permission to remain absent is
granted.

STATEMENT BY MINISTER

Status of implementation of recommendations contained in the
Thirtieth Report of the Department-related Parliamentary
Standing Committee on Chemicals and Fertilizers

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS; THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING;
AND THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): Sir, I make a statement regarding

Status of implementation of recommendations contained in the Thirtieth Report of the
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Department-related Parliamentary Standing Committee on Chemicals and Fertilizers on
the Action Taken by the Government on the observations/recommendations contained
in the Twenty-fourth Report on ‘Cluster Development Programme for Pharma Sector
(CDP-PS)’ pertaining to the Department of Pharmaceuticals, Ministry of Chemicals

and Fertilizers.

REGARDING COMMENTS MADE AGAINST THE CHAIR ON
FACEBOOK OR SOCIAL MEDIA

sft TRTT SUATEA (TR UST): UM HBIGY, AT U point of order &l ABIGH, &H
HIP! 39 IR W fA2a 8 3R 89 AN IR BT THM W B &1 el Bagd R
39 9Gd & [P A 9e 7 AR R $ oY v (9 v forg Iy, ST o
o T8 €, O e e yeR @ W € fores @1fenl & AN B R e R
2, TR TAH B W FE T R B O FE T, WR A R H FE <, AfdT 39
TE ¥ Hagd I AR HIfedT R SH H 39 9ad &l TRAT AR 8, i &l aikem
R 81§ 99 41 9e ¥ e 6 9 IIRAT A W The PR o, dIRAT 4
HTHT T il 89 99 ST & & 9% §RT partiality B 6T Bls TdTd &l Tal ST
T, B 9P MU 1Y fAedr 8—8 g AT HEl Bl

SHRI JAIRAM RAMESH (Karnataka): Mr. Chairman, Sir, kindly request the
hon. Ministers to reply to the Special Mentions. You had directed them once. Please

direct them once again because I have not got any response to my Special Mentions,
which were made almost five-six months back.

MR. CHAIRMAN: I have taken note of it.

sft qUs Ieqd RIORA): H8IGd, S 91d XY [ard Sif 1 del, &4 99 dnT
e & ISR YW F T F A1 HIIArEl H WA ofd Bl AT I8 INIE ® o AN
H RSHfIe Sl B AT H Th-gEN P A1 ARG HANAAG 8 Hb<ll §, 89
SRS Tl & BRIAE! R Yh-gaY IR ST B Fhd ©, olfdb Sial ddb IR
B AT 8, 89 9d AR R F Y gY ©, gAY T W IR T BEgd W AT
QT HfSAT § 39 UPR & <] b1 STANT fhar 7, HfFad w9 9 98 9= & i
T & 3R WS URART & |l RIamh g1 3AfGTy e St 7 S &g, H IWiE
HE 6 TR 39 W WS Id HIAT ARy

SHRI MAJEED MEMON (Mabharashtra): Sir, I second what Nareshji has said.

SHRI C. M. RAMESH: Sir, we also associate ourselves with what the hon.
Member, Shri Naresh Agrawal, has said.

Number two, I had given notice under Rule 267. This is the fourth day, but it

has not yet been taken up. ...(Interruptions)...
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e & a1 (o am T seTe): |9y 7EIRY, § ¥w ol g ' § wifs
I8 HAYH IIRE TAR 99 Pl A8l 7, &9 7 39P N § S © 3R T HH 9gd &
H d1 oY 3 €1 G I8 g IS 98 ABAN B 91 © [P 39 a8 B Aol hAgd
TR 31 WU 3R TR WX, Pls W IR WX &I, at least, on Chairman 30 <8 &I d1d
P MY, sHa1 89 QI T BRd B AR & H R T Bl SN disassociate
HIAT AR

U5t L O e e s dge S L 1 (301 i a6 Gilin) BN e s T

O e e oo Sl a2 S G s Jler e e 5 Sl g WS S
S S el G e U b O 2 e U ) S e o T S 2l
at 3 o i S o o ot la T Seepet Gaaa (S 7ok Usl S
e S A 5 s A S el e (S Gl (S 7 s ad least, on Chairman

-+l U_S disassociate s ool 58 G 2 s e Jod 2 e

SHRI DEREK O’BRIEN (West Bengal): Sir, the hon. Chairman of the Rajya
Sabha...(Interruptions)... You are not allowing me to speak even about the hon.
Chairman! ...(Interruptions)... The hon. Chairman of the Rajya Sabha gives us
enough opportunities to discuss any grievance we may have. ...(Interruptions)... We
can always talk to the Chairman in confidence. ...(Inferruptions)... We do not need
to go to any social media platform to express ourselves. We want to make it very

clear. ...(Interruptions)...

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with what the hon.
Member, Shri Naresh Agrawal, has said. ...(Interruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I also associate myself with what the
hon. Member, Shri Naresh Agrawal, has said. ...(Interruptions)...

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with
what the hon. Member, Shri Naresh Agrawal, has said. ...(Interruptions)...

SHRI RITABRATA BANERJEE (West Bengal): Sir, I also associate myself with
what the hon. Member, Shri Naresh Agrawal, has said. ...(Interruptions)...

3 facia o Rt @Nfsem): Jeiey, § 1 79 99 gRT1 SV Y vy
H WA Bl qag BRl gl

sfurcht worlt wifed (TERTSY): wEgy, # W " ey §RT S8 Y favy 9§
W Pl Hag B gl

T Transliteration in Urdu script.
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AR o (BRATM): FEIRY, H W AT A §RT Io¢ T vy 4 @Y
B Adg DR gl

sft IR IR (SR URE): AwERy, H ft A 9 §RT SelY Y favg 9
W Pl Hag BT gl

0. M MUT e (SR I<90): Aeiey, § W A1 96 §RT SaY Y fawy
A ¥ Pl Wag HRl gl

it MY g FE (SR URE): HAEIGY, H W AT e §RT $o1¢ Y fIwy
A WA Bl qag BRl gl

sft vaq Afere (dome): #Egy, # W AT 9ew gRT SO Y vy &
DI Hag PR g

1. IRV Sfedr (A9 UQeN): #Aeigd, § H AM-g 95 §RT I8 Y
v & W B dag PTGl

it Aigwe 3rell WM (MY U<IN): AEIGY, H W A1 ISR §RT oY Y fwg
A WA Bl qag BRl gl

220 S ade S¥le gt e e Jgea ) O A5 desa la T

MR. CHAIRMAN: Dr. Ramachandra Rao, Shri C. M. Ramesh, Shri Mohan Rao,
Shri T.G. Venkatesh, and Shrimati Seetharama Lakshmi, please go to your seats.
...(Interruptions)... Please go to your seats. ...(Interruptions)... Hon. Members, you know
my conviction that we cannot run the House if there is disorder. ...(Interruptions)...

And, it is continuously going on. ...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, we want Zero Hour and the discussion on the

Budget. Please ask them to go to their seats. ...(Interruptions)...

MR. CHAIRMAN: I also want Zero Hour. But, I can’t do this way.
...(Interruptions)... 1 also want Zero Hour; 1 also want Question Hour; I also want
discussion to go on. ...(Interruptions)... But, this is not the way. ...(Interruptions)...
Hon. Members, please go back to your seats. ...(Interruptions)... Dr. Ramachandra
Rao, Shri C.M. Ramesh, Shri Mohan Rao, Shri T. G. Venkatesh, and Shrimati
Sectharama Lakshmi, please go to your seats. ...(Interruptions)... We are coming to
the end of this Session. Please try to understand. ...(Interruptions)... Please sit down.
..(Interruptions)... Try to understand. ...(Interruptions)... I do not want these scenes
to be viewed by the countrymen. ...(Interruptions).. This is against the parliamentary

tradition. ...(Interruptions).. It is lowering the dignity of the House. ...(Interruptions)...

T Transliteration in Urdu script.
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Please follow my advice. ...(Interruptions).. 1 have only two options, whether I have

to name them or I have to adjourn the House. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, you name them. We want to discuss the Budget.

...(Interruptions)... We want Budget discussion. ..(Interruptions)...

SHRI PRAMOD TIWARI (Uttar Pradesh): Let the Zero Hour be there.

...(Interruptions)...
it |umafey: R T 82

SHRI DEREK O'BRIEN: Budget discussion, Zero Hour — Sir, these are serious
issues. We are all waiting to discuss them, Sir. ...(Interruptions)... Yesterday, one
Member was named. ..(Interruptions)... We are all waiting to discuss the Budget.

..(Interruptions)...

MR. CHAIRMAN: I can't do anything if this becomes a competitive politics.
I adjourn the House till 12.00 p.m.

The House then adjourned at eleven minutes past eleven of the clock.

The House reassembled at twelve of the clock,
MR. CHAIRMAN in the Chair

DISPENSING WITH QUESTION HOUR

MR. CHAIRMAN: Hon. Members, ...(Interruptions)... Mr. Ramesh, will you please
go there for a minute till my observation is made? ...(Interruptions)... Please. One of
our hon. Members, Shri A.V. Swamy, from Odisha — a Gandhian-Sarvodaya follower
and a very simple person — fell down. He has been now moved to hospital. I just
went and saw him. They are now trying to ascertain whether it is because of B.P. or
it is because of sugar, whatever it is. But immediately he has been taken to hospital
for check-up and afterwards we will come to know of it. Because the Session is
on and he fell down here, I thought it is very important that first I should inform

the Members and also share with you what has happened, etc.

Secondly, about the Question Hour, we take the Question Hour now.

...(Interruptions)...

SHRI DEREK O’BRIEN (West Bengal): Sir, we had agreed. ...(Interruptions)...
Sir, the Opposition gives its suggestion to you that this Budget discussion is very
important. There are many people here. I know it is not your style to do away

with Question Hour. We are making a request to you. Since the LoP is not here,
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we are doing it. Please start the Budget discussion now. We can do away with
the Question Hour and then carry on. No lunch break. But we must speak on the

Budget. ...(Interruptions)... No lunch break. ...(Interruptions)...

sft TRET IFETA (IR US): WEIGH, & AN FUIC Bl B ...(TALT)....

SHRI ANAND SHARMA (Himachal Pradesh): Sir, ...

MR. CHAIRMAN: Do you have another view?
SHRI ANAND SHARMA: No; same view. ...(Interruptions)...
MR. CHAIRMAN: Right.

SHRI ANAND SHARMA: As was discussed with the hon. Chairman

...(Interruptions)...

MR. CHAIRMAN: Please. I have a suggestion to make. ....(Interruptions)... When
one leader is there, what he suggested is okay. ...(Interruptions)... I am accepting
the suggestion of hon. Members. ...(Inferruptions)... No, it should not be the normal
practice. ...(Interruptions)... But 1 am doing away with the Question Hour and
starting the debate on Budget. ...(Inferruptions)... 1 want the Budget discussion to
start. ...(Interruptions)... Yesterday, Mr. Neeraj Shekhar was making his speech, and
the House was adjourned. So, he will continue today. ...(Interruptions)... Please, Mr.
Ramachandra Rao ...(Interruptions)... Please. ...(Interruptions)... Hon. Members, I have
told you, yesterday and day-before-yesterday that this is not the way. ...(Interruptions)...

Please go back to your seats. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, I had given notice

under Rule... ... (Interruptions)...

MR. CHAIRMAN: You meet me in the Chamber and then discuss, not in the

House. ...(Interruptions)...

sft RS @R (IR USYN): A [ENT ARGy, A o wE St A S

SHRI ANAND SHARMA: Sir, ... ... (Interruptions)...

MR. CHAIRMAN: That is not the practice. ...(Interruptions)... That is not the
practice. She can meet me. ...(Interruptions)... Agreed. 1 agree. ...(Interruptions)... Let
me go through the notice and then decide. ...(Interruptions)... This is not the way.
...(Interruptions)... This is not the way. ...(Interruptions)... 1 have only two options
either to name all the other Members, including these people, or adjourn the House.

...(Interruptions)...
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SHRI ANAND SHARMA: Don’t equate us with them. ...(Interruptions)...
Mr. Chairman, you can’t equate. ...(Interruptions)... You allow her to make her

submission. ...(Interruptions)... Let her make her submission. ...(Interruptions)...

2t RS AER: I Ioie AlraEl, B, HER I iR nfeaRal & Raams
2l ...(Fag)... AR FHT S, I8 goie .. (Tad). ..

WRITTEN ANSWERS TO STARRED QUESTIONS
Agriculture loan

1*76. SHRI RANIJIB BISWAL: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that small farmers still take sixty per cent of their

agriculture loans from moneylenders, shopkeepers and traders;
(b) if so, the response of Government thereto; and
(c) the corrective measures taken by Government in this regard?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI RADHA MOHAN SINGH): (a) and (b) The activity of money lending is
regulated by State-specific money lending laws. The National Sample Survey Office
(NSSO) conducted Situation Assessment Survey (SAS) of Agricultural Households
during NSS 70th round (January, 2013-December, 2013) in the rural areas of the
country for reference period of the agricultural year July, 2012—June, 2013 which

reveals the following:—

About 52 per cent of the agricultural households in the country were estimated
to be indebted. At all India level, about 60 per cent of the outstanding loans
were taken from institutional sources which included Government (2.1 per
cent), Co-operative society (14.8 per cent) and Banks (42.9 per cent). Among
the non institutional sources, agricultural/ professional money lenders and
shopkeepers/traders accounted for 28.7% of outstanding loans. The average

amount of outstanding loan per agricultural household was 347000/~ (approx.).

(¢) Government has taken several measures to increase institutional credit flow
and bringing more and more farmers including small and marginal farmers within the
fold of institutional credit. These measures inter alia, include the following major steps

to provide hassle free crop loan to farmers including small and marginal farmers:—

T Original notice of the question was received in Hindi.
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Interest Subvention Scheme

Under the Interest Subvention Scheme, the Government is providing short-term
crop loans upto ¥ 3 lakh for a period of one year to farmers at a subvented interest
rate of 4% per annum in case of prompt repayment of the loan against the normal
lending rate of 9%. Thus on prompt repayment the farmers get Interest Subvention

of 5% per annum.

Further, in order to discourage distress sale of crops by farmers, the benefit of
interest subvention has been made available to small and marginal farmers having
Kisan Credit Card for a further period of up to six months (post- harvest) at the
same rate as available to crop loan against negotiable warchouse receipts to store
their post harvest produce in Warehouses accredited by Warehousing Development
Regulatory Authority (WDRA).

Specific target for Small and Marginal Farmers

As per RBI directions, Domestic Scheduled Commercial Banks are required to lend
18% of the Adjusted Net Bank Credit (ANBC) or Credit Equivalent to Off-Balance
Sheet Exposure (CEOBE), whichever is higher, towards agriculture. A sub-target of
8% 1is also prescribed for lending to small and marginal farmers including landless
agricultural labourers, tenant farmers, oral lessees and share croppers. Similarly, in
the case of Regional Rural Banks 18% of their total outstanding advances is required
to be towards agriculture and a sub-target of 8% has been set for lending to small

and marginal farmers.
Kisan Credit Card (KCC) Scheme

Kisan Credit Card Scheme is aimed at providing adequate and timely credit support
from the banking system under a single window to the farmers for their cultivation
and other needs. In terms of master circular dated July 03, 2017 of Reserve Bank
of India, tenant farmers, oral lessees or share croppers are also covered under the
KCC Scheme. Under the Scheme, a flexible limit of ¥ 10,000 to ¥ 50,000 has been
provided to marginal farmers (as Flexi KCC) based on the land holding and crops
grown including post harvest warehouse storage related credit needs and other farm
expenses, consumption needs, etc., plus small term loan investments without relating

it to the value of land.

In terms of the extant guidelines to banks, margin/ collateral for agricultural

loans up to ¥ 1 lakh is not required.
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Guidelines for Financing of Joint Liability Groups (JLGs) of ‘Bhoomi Heen Kisan’

In terms of Union Budget 2014-15 it had been declared that 5 lakh Joint
Liability Groups (JLG) of ‘Bhoomi Heen Kisan’ will be financed through NABARD.
RBI has issued guidelines to all scheduled commercial banks in this regard vide
circular FIDD. CO.FSD.BC.42/05.02.02/2014-15 dated November 13,2014. One of the
main objectives of financing through JLGs is to augment flow of credit to landless
farmers cultivating land as tenant farmers, oral lessees or share croppers and small/
marginal farmers as well as other poor individuals taking up farm activities, off-farm
activities and non-farm activities. As on 31st March, 2017, cumulatively 24.53 lakh
Joint Liability Groups (JLGs) have been provided ¥ 26,848.13 crore loan by banks

across the country.
Agriculture Ground Level Credit flow for Small and Marginal Farmers

The share of Small and Marginal Farmers (SMFs) accounts in total number
financed by all agencies grew from 60.07 per cent in 2015-16 to 72.06 per cent in
2016-17. More importantly, in terms of amount disbursed, the share of SMFs grew
from 41.51 per cent (in 2015-16) to 50.14 per cent (in 2016-17). In actual terms,
the agri credit disbursement towards SMFs grew from X 3.80 lakh crore in 2015-16
to ¥ 5.34 lakh crore in 2016-17, while the number of SMF accounts grew from

5.40 crore to 7.71 crore during this period.
Facilities under Adarsh Railway Station Scheme

*77. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of RAILWAYS

be pleased to state:

(a) whether Railways have embarked on providing various passenger facilities
at various stations that have been identified as Adarsh Railway Stations, if so, the

details thereof;

(b) the district-wise details of the stations identified under this scheme in the
State of Jharkhand;

(¢c) whether it is a fact that CAG has pointed out the deficiencies of facilities

under this scheme, if so, the details thereof;, and

(d) the steps being taken by Government to rectify the defects and provide

adequate facilities at these stations?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) Yes, Sir
Upgradation of amenities at stations is a continuous and on-going process. Works

relating to provision/augmentation of various passenger amenities at stations are taken
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up under Plan Head 53—Passengers Amenities’. In addition, passenger amenities are also
provided as part of Plan Head 16-Traffic Facility’ and Plan Head 17— Computerisation’
etc. At present, stations are also upgraded under ‘Adarsh Station Scheme’. Selection
of Railway stations for inclusion under the ‘Adarsh Station Scheme’ is based on an
identified need for upgradation of amenities at stations. Adarsh stations are provided
with additional basic facilities such as improvement to the facade, waiting room,
landscaping of circulating area, signage, pay and use toilets, platforms, foot over

bridge, water coolers, passenger reservation system etc.

(b) 1253 stations including 30 stations in the State of Jharkhand have been
identified for development under this scheme. District-wise details of stations are not
maintained. List of 30 stations in the State of Jharkhand identified for development

under Adarsh Station Scheme is as under:—

Jharkhand (30) Bokaro, Chakradharpur, Chakulia, Chandrapura, Chittarajan,
Daltonganj, Deoghar, Dhanbad, Dumka, Garhwa Road Jn., Gomoh
Jn., Jagadishpur, Jasidih, Lohardaga, Madhupur, Pakur, Parashnath,
Phusro, Ranchi, Sahibganj, Silli, Tatanagar, Tori, Latehar, Barwadih,
Bokaro Thermal, Katrasgarh, Giridih, Gumia and Gola Road.

(¢) and (d) Comptroller and Auditor General (C&AG)’s Report No.13 of 2016
(Railways) has mentioned about the deficiencies in few passenger amenities viz. Pay
and Use toilets, Signages, Waiting Rooms with TV and bathing facilities for Upper

Classes/other classes at some stations developed as Adarsh Stations.

The norms for provision of amenities under ‘Adarsh’ Station Scheme were first
introduced in 2009 which were later revised in August, 2013. The comparison of

amenities to be provided as per norms of 2009 vis-a-vis norms of 2013, is tabulated

below:—
Sl. Amenities As per norms of 2009 As per norms of 2013
No. issued under Board’s issued under Board’s
letter No.2009/TG-IV/10/  letter No.2009/TG-1V/10/
PA/Adarsh Stns. Dated PA/ Adarsh Stns. Dated
17.09.2009 13.08.2013
1 2 3 4
1. Pay and Use Toilets To be provided at ‘Al’ to To be provided at ‘Al’ to
‘E’ category ‘E’ category
2. Signages To be provided upto ‘D’ To be provided upto ‘E’

category category
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1 2 3 4

3.  Waiting Rooms with Not included in identified To be provided at ‘A1’ and
TV and bathing amenities ‘A’ category
facilities for Upper

Classes

4. Waiting Rooms with Not included in identified To be provided at Al,

TV and bathing amenities A and B category with
facilities for other bathing facility.
Classes

In the revised guidelines of 2013, it was also mentioned that these guidelines
shall be effective for only those ‘Adarsh’ stations which were identified in the year
2013-14 and onwards.

The Audit has noticed deficiencies in the following four amenities:—
(1) Pay and Use Toilets

(2) Signages

(3) Waiting Rooms with TV and bathing facilities for Upper Classes
(4) Waiting Rooms with TV and bathing facilities for other Classes.

For item (1) it is stated that wherever Pay and Use Toilets are not feasible,
departmental toilets are to be provided as per extant guidelines for provision of
amenities under ‘Adarsh’ Station Scheme. For item (2), Audit has also noticed
deficiencies of signages at E category stations, which were identified under ‘Adarsh’
Station Scheme before 2013 and hence provision of signages was not stipulated. In
respect of items (3) and (4) above, it is stated that barring two stations, all other
stations were identified prior to 2013 and therefore were not required to be provided

with these two facilities.
Creation of separate tower company under BSNL

#78. SHRI MOTILAL VORA: Will the Minister of COMMUNICATIONS be

pleased to state:

(a) whether it is a fact that Bharat Sanchar Nigam Limited (BSNL), a
profit making Government undertaking has installed 70,000 towers with its own

eXpenses;

+ Original notice of the question was received in Hindi.
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(b) whether it is also a fact that Government intends to divide BSNL in certain

segments and create a new company named as Tower Company;

(c) if so, whether the Tower Company would remain under BSNL or would be

handed over to some private company; and

(d) if the Tower Company is to be handed over to some private company, the

basis/reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) to (d) Bharat Sanchar Nigam Limited (BSNL) a 100%
Government of India owned enterprise has been incurring net losses for a number
of years and has 66847 mobile towers, which includes 61124 towers installed from
BSNL funds and 5723 towers installed from funds received from the Universal
Service Obligation Fund (USOF). The Government has approved the hiving-off of
mobile tower infrastructure of BSNL into a separate subsidiary company which will
be fully owned by BSNL. The subsidiary company may set up a Joint Venture
Company with a partner, preferably within two years, on achieving financial health

and stability with the objective of monetisation of its assets.
Doubling and electrification of railway lines

*79. SHRI PARTAP SINGH BAJWA: Will the Minister of RAILWAYS be

pleased to state:

(a) the total length of railway lines in the country and the length, out of that,

electrified in terms of kilometre and per centage, State-wise;

(b) whether Railways have received proposals from various States, including

Punjab, for doubling and electrification of railway lines;
(c) if so, the details and present status thereof;

(d) the present status of the ongoing/pending doubling and electrification projects

in the States and the funds allocated for the purpose, State-wise; and
(e) the time-frame set for completion of these projects?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) The total length
of Railway lines in the country as on 31.03.2017 is 67368 route kilometers.

State-wise details of total length of railway lines in the country along with the
length of lines commissioned on electric traction (electrified) upto 31.03.2017 as well

as their per centage to total length are as under:—
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Sl State Total Route Route Kilometres Per centage
No. Kilometres Electrified Electrified (%)
1. Andhra Pradesh 3817 2534 66.39
2. Bihar 3714 1362 36.67
3. Chhattisgarh 1216 915 75.25
4. Chandigarh 16 16 100.00
5. Delhi 183 144 78.69
6. Gujarat 5258 707 13.45
7. Haryana 1710 538 31.46
8. Himachal Pradesh 296 10 3.38
9. Jammu and Kashmir 298 153 51.34
10. Jharkhand 2455 1579 64.32
11. Karnataka 3424 493 14.40
12. Kerala 1045 840 80.38
13. Madhya Pradesh 5113 2292 44.83
14. Mabharashtra 5784 2339 40.44
15. Odisha 2598 1660 63.90
16. Punjab 2270 486 21.41
17. Puducherry 22 11 50.00
18. Rajasthan 5894 669 11.35
19. Telangana 1823 915 50.19
20. Tamil Nadu 4028 1829 45.41
21. Uttar Pradesh 9167 3342 36.46
22. Uttarakhand 339 123 36.28
23. West Bengal 4139 2244 54.22
24. Other States 2759 0 0.00
TotaL 67368 25201 3741

(b) to (¢) DOUBLING: For Doubling projects, proposals/suggestions/ representations,
both formal and informal are received from State Governments, Ministries of Central

Government, Elected representatives, organizations etc. by Railways at various levels
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including Railway Board, Zonal Railways, Division Office etc. As receipt of such
proposals/suggestions is a continuous and dynamic process, centralized compendium

of such requests is not maintained.

However, the projects of doubling/3rd and 4th line are sanctioned based on

capacity utilization of existing network and future expected traffic.

The details of ongoing doubling projects for various States including the State

of Punjab are as underi—

State No. of Doubling  Funds provided in
projects 2017-18 (in X crore)
Assam and rest of North Eastern Region 6 522
Andhra Pradesh 14 1535.8
Bihar 13 616
Chbhattisgarh 12 1777.3
Delhi 5 127
Gujarat 10 1638.9
Haryana 4 152.2
Jammu and Kashmir 4 37.5
Jharkhand 18 1089
Karnataka 13 1481
Kerala 7 370.8
Madhya Pradesh 23 1851
Maharashtra 19 1974.7
Odisha 26 2982.6
Punjab 9 230.5
Rajasthan 11 900.1
Telangana 5 323
Tamil Nadu 12 388.2
Uttar Pradesh 49 3030.6
Uttarakhand 1 120

West Bengal 42 1011.2
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As on date, 256 projects of doubling/3rd and 4th line involving a length of
approximately 19908 Km with anticipated cost of ¥ 1.85 lakh crore are in different
stages of execution all over Indian Railways. Out of above, 132 doubling/3rd and

4th line have been included in the Budget during last four years.

The capital expenditure on Doubling/3rd and 4th line projects during last three

years and current year is as under:—

Year Expenditure
2014-15 T 3,881 crore
2015-16 T 9,855 crore
2016-17 % 9,797 crore
2017-18 % 16,707 crore

(Budget allocation)

The completion of railway projects requires clearances from various departments of
State Government and Central Ministries like acquisition of land, statutory clearances
like forestry and wild life clearances, cutting of trees, shifting of services, construction
of road over bridges and road under bridges by road maintaining agencies, law and
order issues like protests against compensation to land losers, which are beyond the
control of Ministry of Railways. Thus, the targets for completion of projects are set
on yearly basis depending on the total budget outlay, progress made in each project
and relative priority. Therefore, it is not feasible to fix time lines for completion
of all the projects.

ELECTRIFICATION: Proposal for electrification of Railway lines from various
States including State of Punjab is continuous and dynamic process. Further, Indian
Railways have prepared an Action Plan to electrify 100% of its Broad Gauge (BG)

rail routes as per following:—

Year Route Kilometer planned for Electrification
2017-18 4000
2018-19 6000
2019-20 7000
2020-21 10500
2021-22 10500

TotAL 38000
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As on date, 109 projects of Electrification involving a length of approximately
21989 km with anticipated cost of ¥ 23740 crore are in different stages of execution
all over Indian Railways. Out of above, 89 projects have been included in the Budget

during last four years.

State-wise details and present status of the on-going electrification projects under

Plan Head “Railway Electrification” are as under:—

Sl State Name of project  Total Route Balance RKM to Outlay for
No. Kilometers  be electrified as 2017-18
(RKM) on 01.01. 2018 (X in crore)

1 2 3 4 5 6
1. Andhra Pradesh  Nallapadu-Guntakal 426 59 52.16
incl.Gooty-Pendekallu
2. Andhra Pradesh  Guntakal-Kalluru 40 40 11.00
3. Andhra Pradesh  Guntakal-Bellary- 138 138 66.00
and Karnataka Hospet incl.

Tornagallu-Ranjitpura

Branch Line

4. Andhra Pradesh  Chikjajur-Bellary 184 184 0.02
and Karnataka
5. Andhra Pradesh, Manmad-Mudkhed- 868 868 70.00
Maharashtra and Dhone
Telangana
6. Assam Guwahati-Dibrugarh 656 656 0.02
via Tinsukia and
Simaluguri-Dibrugarh
7. Assam New Bongaigaon- 143 143 0.02
Agthori via Rangiya
8. Assam New Bongaigaon- 175 175 0.02
Goalpara-Kamakhya
9. Assam, Bihar and Barauni-Katihar- 836 626 178.77
West Bengal Guwahati incl
Katihar-Barsoi
10. Bihar Kiul-Tilaya 87 87 31.77
11. Bihar Valmiki Nagar- 240 240 80.00

Narkatiaganj-Sugauli-
Muzaffarpur incl

Sugauli-Raxaul
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12. Bihar Mansi-Sahrsa-Daura 63 63 9.68

Madhepura
13. Bihar Biharsharif-Daniawan 38 38 0.02
14. Bihar Ara-Sasaram 97 97 0.02
15. Bihar Fatuha-Islampur 43 43 0.02
16. Bihar Darbhanga-Jaynagar 69 69 0.02
17. Bihar Kaptanganj-Thawe- 206 206 0.02
Khairah-Chhapra
Kacheri
18. Bihar Raxaul-Sitamarhi- 231 231 0.02
Darbhanga-Samastipur
19. Bihar Samastipur-Khagaria 85 85 0.02
20. Bihar and Bonidanga Link 247 247 117.32
Jharkhand Cabin/Bonidanga-
Barharwa-Sahibganj-
Kiul incl. Tinpahar-
Rajmahal
21. Bihar and Uttar  Chhapra-Ballia- 330 330 88.00
Pradesh Ghazipur-Varanasi-
Allahabad
22. Delhi, Gujarat, Delhi Sarai Rohilla- 1087 864 312.59
Haryana and Rewari-Palanpur-
Rajasthan Ahmedabad, incl.
Kalol-Gandhinagar-
Khodiyar and Alwar-
Bandikui-Jaipur-
Phulera
23. Goa and Hospet-Hubli-Vasco 346 346 88.00
Karnataka da Gama
24. Gujarat Ahmedabad-Rajkot 233 233 56.50
25. Gujarat Mehsana-Viramgam- 292 292 60.98
Samakhiyali
26. Gujarat Samakhiyali- 63 63 5.00
Gandhidham-Kandla
Port-Mundra Port
27. Gujarat Rajkot-Sikka-Okha 271 271 0.02
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28. Gujarat Wankaner-Dahinsara- 132 132 0.02
Maliya Miyana
and Surendranagar-
Dhrangandhra
29. Haryana Jakhal-Hisar 79 79 33.00
30. Haryana Rohtak-Bhiwani 48 48 19.56
31. Haryana Narwana-Kurukshetra 86 86 0.02
32. Haryana Panipat-Jind 70 70 0.02
33. Haryana Rohtak-Panipat 71 71 0.02
34. Haryana Garhi Harsaru- 12 12 0.02
Farukhnagar
35. Haryana Rewari-Rohtak 74 74 0.02
36. Haryana Manheru-Hissar 74 74 15.40
37. Haryana and Rohtak-Bhatinda- 252 164 60.85
Punjab Lehra Muhabat
38. Haryana and Rewari-Sadulpur- 320 320 0.02
Rajasthan Hanumangarh
39. Haryana, Punjab Hisar-Bhatinda- 328 328 0.87
and Rajasthan Suratgarh/Suratgarh
Thermal Power
Station
40. Jharkhand Koderma-Hazaribagh- 203 203 70.00
Barkakana-Ranchi
41. Jharkhand Ranchi-Lohardaga- 116 116 8.92
Tori
42. Jharkhand Giridih-Nawadih- 114 114 0.02
Koderma
43. Jharkhand and Kumedpur-Malda- 153 70 22.74
West Bengal Singhabad and Pakur-
Malda
44. Jharkhand, Garwa Road-Chopan- 257 158 72.82
Maddhya Pradesh Singrauli
and Uttar Pradesh
45. Karnataka Miraj-Londa 189 189 22.68
46. Karnataka Chikbanavar-Hubballi 456 456 0.02




24

Written Answers to

[RAJYA SABHA]

Starred Questions

1 2 3 4 5 6
47. Karnataka and Gadag-Hotgi 284 284 0.02
Mabharashtra
48. Karnataka and Bengaluru-Omalur via 196 196 0.02
Tamil Nadu Hosur
49. Kerala and Shoranur-Mangalore- 328 27 28.120
Karnataka Penambur
50. Madhya Pradesh  Vijaipur-Maksi 188 188 20.33
51. Madhya Pradesh  Chhindwara-Nainpur- 183 183 13.05
Mandala Fort
52. Madhya Pradesh Birlanagar-Etawah 115 115 0.02
53. Madhya Pradesh Guna-Gwalior 227 227 0.02
54. Madhya Pradesh Ratlam-Fatehabad- 115 115 0.02
Laxmibainagar
55. Madhya Pradesh  Ratlam-Nimach- 348 348 56.50
and Rajasthan Chanderia-Kota
56. Madhya Pradesh Itarsi-Katni-Manikpur 653 494 136.27
and Uttar Pradesh incl Satna-Rewa and
Manikpur-Chheoki
57. Madhya Pradesh  Singrauli-Katni 260 260 100.00
58. Maharashtra Gondia-Balharshah 250 118 26.08
59. Maharashtra Panvel-Pen-Thal 75 75 44.62
60. Maharashtra Jasai-Jawaharlal 9 9 9.78
Nehru Port Trust
61. Mabharashtra Pune-Miraj-Kolhapur 326 326 51.31
62. Mabharashtra Pen-Roha 40 40 29.70
63. Maharashtra Jasai-Uran 10 10 11.70
64. Maharashtra Chalisgaon-Dhule 56 56 5.38
65. Maharashtra Daund-Baramati 44 44 0.02
66. Mabharashtra Wani-Pimpalkhutti 66 66 0.02
67. Maharashtra Miraj-Kurduwadi- 377 377 0.02
Latur
68. Maharashtra and Amla-Chhindwara- 257 142 27.50

Madhya Pradesh

Kalumna
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1 2 3 4 5 6
69. Maharashtra and  Gondia-Nainpur- 229 229 16.88
Madhya Pradesh Jabalpur

70. Odisha Vizianagaram- 465 205 63.69
Rayagada-Titlagarh-
Raipur

71. Odisha Jharsuguda- 238 184 100.00
Sambalpur-Titlagarh
and Jharsuguda-Ib
Bypass

72. Odisha Sambalpur-Angul 156 86 22.00

73. Odisha Singapur Road- 152 152 42.84
Damanjodi

74. Punjab Rajpura-Dhuri-Lehra 151 151 44.00
Mohabat

75. Punjab Jakhal-Dhuri- 123 123 66.00
Ludhiana

76. Punjab Beas-Gownidwal 72 72 4.52
Sahib-Taran Taran-
Amritsar

77. Punjab Amritsar-Batala- 104 104 0.02
Bharoli

78. Rajasthan Bandikui-Bharatpur 97 97 0.02

79. Rajasthan 2nd line Alwar- 60 60 0.02
Bandikui

80. Rajasthan Sadulpur-Ratangarh- 286 286 0.02

Bikaner Lalgarh

incl. Ratangarh

Sardarshahar
81. Rajasthan Ajmer-Berach-Mavli- 294 294 79.16
Udaipur
82. Rajasthan Jaipur-Sawai 188 188 22.10
Madhopur-Ringas
83. Rajasthan and Idgah-Achnera- 87 87 21.37
Uttar Pradesh Mathura and

Achnera-Bharatpur
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84. Tamil Nadu Erode-Karur- 300 200 115.00
Tiruchchirapalli and
Salem-Karur-Dindigul

85. Tamil Nadu Tiruchchirappalli- 153 153 70.00
Nagapattinam-
Karaikkal Port

86. Tamil Nadu Villupuram-Cuddalore 228 228 0.02
Port-Mayiladuturai-
Thanjavur and
Mayiladuturai-
Thiruvarur

87. Telangana Paddapalli-Lingampet- 83 83 50.00
Jagtiyal

88. Telangana Pagidipalli-Nallapadu 285 285 100.00

89. Uttar Pradesh Ghazipur-Aunrihar- 78 78 11.00
Manduadih

90. Uttar Pradesh Utretia-Rae Bareli- 214 214 66.00
Amethi-Janghai

91. Uttar Pradesh Jhansi-Manikpur incl 409 409 140.00
Khairar-Bhimsen

92. Uttar Pradesh Zafrabad-Akbarpur- 101 101 45.64
Tanda

93. Uttar Pradesh Gorakhpur Cantt- 96 96 11.40
Kaptanganj-
Valmikinagar

94. Uttar Pradesh Mathura-Kasganj- 338 338 39.77
Kalyanpur

95. Uttar Pradesh Aunrihar-Jaunpur 60 60 0.01

96. Uttar Pradesh Chunar-Chopan 100 100 11.24

97. Uttar Pradesh Noli-Tapri 143 143 11.48

98. Uttar pradesh Bhandai-Udi 113 113 0.02

99. Uttar pradesh Unnao-Balamau- 162 162 0.02
Sitapur

100. Uttar pradesh Bareilly-Chandausi- 199 199 0.02

Harduagan;j incl.
Chandausi-Moradabad
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101. Uttar Pradesh Gajraula-Muazzampur 95 95 0.02

Narain
102. Uttar Pradesh Mankapur-Katra- 38 38 0.02
Ayodhya
103. Uttar Pradesh Shikohabad- 158 158 0.02
Farrukhabad
104. Uttar Pradesh Unnao-Unchahar 113 113 0.02
105. Uttar Pradesh Kasganj-Bareilly, 401 401 0.02
Bhojipura-Daliganj
106. Uttar Pradesh and Najibabad-Kotdwara 24 24 0.02
Uttarakhand
107. Uttarakhand Raiwala-Rishikesh 12 12 0.02
108. West Bengal Katwa-Azimganj- 200 200 89.26
Nalhati and
Azimganj-Tildanga/
New Farakka incl.
Nalhati and Azimganj
bypass line
109. West Bengal Raninagar Jalpaiguri- 129 129 0.02

Samuktala Road

The capital expenditure on Railway Electrification projects during last three years

and current year is as under:—

Year Expenditure
2014-15 % 1390.57 crore
2015-16 % 2291.13 crore
2016-17 % 2955.89 crore
2017-18 % 4077 crore

(Revised Budget allocation)

Recommendations of Anil Kakodkar Committee on railway safety

*80. SHRI AMAR SINGH: Will the Minister of RAILWAYS be pleased to state:

(a) the number of train accidents which occurred during the last three years

along with the number of casualties and major causes for those accidents;
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(b) whether it is a fact that the recommendations of the Anil Kakodkar Committee
on railway safety, which were accepted by Government long ago, have not been

implemented; and
(c) if so, the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) Details of
consequential train accidents during the last three years and in the current year with

the number of persons killed and injured therein is given below:—

Year Number of consequential train Killed  Injured
accidents*
2014-15 135 292 457
2015-16 107 122 188
2016-17 104 238 369
2017-18 65 55 195

(upto 31st January, 2018)

*Including accidents at unmanned railway crossings caused due to the negligence of road vehicle users.

During the last three years ie. 2014-15, 2015-16, 2016-17 and the current
year 2017-18 (upto 31st January, 2018), altogether 411 consequential train accidents
(including accidents at unmanned railway crossings caused due to the negligence
of road vehicle users) occurred on Indian Railways. Based on the findings of the
accident inquiry reports, the major causes of accidents were failure of Railway staff,
failure of persons other than railway staff, failure of equipments, incidental and

combination of factors.

(b) and (c) No, Sir. The High Level Safety Review Committee was constituted
by the Ministry of Railways under the Chairmanship of Dr. Anil Kakodkar, former
Chairman, Atomic Energy Commission. The Committee has recommended 106
recommendations, out of which 87 Nos. have been accepted by Ministry of Railways

for implementation of which 65 have been implemented, as of now.
Generic medicines sold through PMBJKSs

*81. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) the number of Pradhan Mantri Bhartiya Janaushadhi Kendras (PMBJKs)
opened so far in Rajasthan;

(b) the details regarding worth of generic medicines sold through these Kendras

during the last three years, especially in Rajasthan;
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(c) the details regarding cost-saving to patients in respect of generic drugs
purchased from Janaushadhi Kendras as compared to equivalent non-generic medicines
available in the market; and

(d) the details of safeguards being observed to maintain quality standards in
respect of generic drugs?

THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI ANANTH
KUMAR): (a) As on 05.02.2018, 3109 ‘Pradhan Mantri Bhartiya Janaushadhi Pariyojana
(PMBIJP) Kendras’ are functional in 33 States/Union Territories of the country out
of which 92 PMBIJP Kendras are in Rajasthan.

(b) The details of sale of generic medicines through PMBJP Kendras in Rajasthan
during the last three years are as under:—

(Amount in )

Year Sale of generic medicines at PMBJP Kendras in Rajasthan
2014-15 NIL
2015-16 47,242
2016-17 3,02,671
2017-18 21,98,964

(As on 31.01.2018)

TotAL 25,48,877

(c) PMBIP has resulted in substantial savings to patients in the area of healthcare.
An illustrative list comparing the prices of some generic medicines under PMBJP

and non-generic/branded medicines available in the market is given in Statement
(See below).

(d) Strict Quality Control is maintained. Bureau of Pharma PSUs of India (BPPI)
(the implementing agency of PMBIP) is procuring medicines only from World Health
Organization — Good Manufacturing Practices (WHO-GMP) certified suppliers for
improvement of quality of the products under the scheme. Apart from this, each
batch of drugs is tested at laboratories accredited by ‘National Accreditation Board
for Testing and Calibration Laboratories’ (NABL). Only after passing the quality
tests, the medicines are dispatched to PMBJP Kendras.
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Statement

Comparison between the prices of some generic medicines under

PMBJP and non-generic/branded medicines

Sl.  Medicine name Average PMBJP’s % Savings
No. Market Price Price )

of top three

branded

medicines (J)
Cardiovascular
1. Amlodipine 5 mg 10 tablets 20 3.24 83.80
2. Atenolol 50 mg 14 tablets 22 5.56 74.72
3. Losartan 25 mg 10 tablets 26 5.74 77.92
4.  Metoprolol 50 mg 10 tablets 53 5.95 88.77
5. Telmisartan 40 mg 10 tablets 70 12.64 81.94
6. Atorvastatin 10 mg 10 tablets 70 8.02 88.54
7. Ramipiril 5 mg 10 tablets 72.80 9.68 86.70
Anti-allergics
8. Cetrizine 10 mg 10 tablets 15.30 1.84 87.97
9. Fexofenadine 180 mg 10 tablets 125.69 27.54 78.08
Antibiotics
10. Ofloxacin 200 mg 10 tablets 52.60 14.80 71.86
Anti-cancer
11. Oxaliplatin 50 mg Vial injection 3215.34 430.00 86.62
Anti-infective
12. Terbinafine 250 mg 7 tablets 94.33 31.66 66.08
13. Levosulpiride 25 mg 10 tablets 67.91 9.49 86.02

Central Nerve System (CNS)

14. Citicoline 500 mg 10 tablets 457.66 169.88 62.88
Anti-neoplastic

15. Gemcitabine 1000 mg vial injection 6412.04 631.21 90.15
Hormonal

16. Clomiphene Citrate 50 mg 10 85.10 15.04 82.32

tablets
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Notifications regarding schemes under Aadhaar

*82. SHRI KAPIL SIBAL: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that several Ministries have issued notifications that they

will co-opt over 30 schemes under Aadhaar, if so, the details of these schemes;

(b) whether Government allows non-State entities to use Aadhaar authentication

and gain access to data, if so, the details of these non-State entities; and

(c) whether it is also a fact that Government proposes to make Aadhaar mandatory
for all 84 schemes covered under the Direct Benefit Transfer programme, if so, the
details thereof?

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) and (c) Notifications under Section 7
of the Aadhaar (Targeted Delivery of Financial and Other Subsidies, Benefits and
Services) Act, 2016 have been issued by different Ministries/Departments in respect
of 252 Schemes till 31st December, 2017, where Aadhaar authentication or proof of
possession of Aadhaar as a means of identification of beneficiary is a requirement.
These notifications also provide mechanism to handle such cases where Aadhaar
number is not assigned to an individual and instruct implementing agencies to deliver

benefits on the basis of alternate identity documents.

(b) Unique Identification Authority of India (UIDAI) allows various entities
including Non-Government entities as defined in schedule A of Aadhaar (Authentication)
Regulations, 2016 to become Authentication User Agencies (AUAs) as per the
provisions of Aadhaar Act, 2016 and its regulations. At present, total 304 AUAs
have been appointed, out of which 49 entities are Government organizations such as
Central/State Government Ministries/Departments, undertakings owned and managed
by Central/State Government (PSU), etc., 229 entities are regulated service providers
such as regulated by RBI, IRDA, PFRDA, SEBI, etc., 26 entities are other entities
such as company registered in India under the Companies Act, 1956, proprietorship
firm, etc.

Cyber crimes against children

*83. SHRI D. KUPENDRA REDDY: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government has taken cognizance of a number of children becoming

victims of cyber crimes in the country;



32 Written Answers to [RAJYA SABHA] Starred Questions

(b) if so, the number of such cases reported and the action taken by Government

on such cases; and

(c) the measures taken/being taken by Government to prevent such crimes against

children?

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) and (b) As per information provided by
National Crime Records Bureau (NCRB), Ministry of Home Affairs, a total of 5,
8 and 17 cases were registered during the years 2014, 2015 and 2016 respectively
under Section 67B of Information Technology Act, 2000 pertaining to publishing or
transmitting of material depicting children in sexually explicit act, etc., in electronic

form.

Further, a total of 40, 94 and 48 cases were registered during the years 2014,
2015 and 2016 respectively under Section 14 (using child for pornographic purposes)
and Section 15 (storage of pornographic material involving child) of the Protection
of Children from Sexual Offences (POCSO) Act, 2012.

(¢) Government has taken the following steps to tackle crime against children:—

1. The Information Technology Act, 2000 has provisions to deal with
cyber crime against children. Section 67B provides for the punishment
for publishing or transmitting of material depicting children in sexually

explicit act, etc. in electronic form.

Further, Section 79 of the Information Technology Act, 2000 provides for
certain due diligence to be followed by Intermediaries failing which they
would be liable. The Information Technology (Intermediaries Guidelines)
Rules, 2011 notified under Section 79 of the Act, inter alia, specifies
that the intermediaries shall inform the users of computer resource not
to host, display, upload, modify, publish, transmit, update or share any
information that is grossly harmful, harms minor in any way; violates

any law for the time being in force; etc.

2. Government periodically blocks the websites containing extreme Child
sexual abuse material based on INTERPOL’s “worst of list” received
through Central Bureau of Investigation (CBI). CBI is the national nodal
agency for Interpol in India. As on 20th December, 2017, Department
of Telecom (DoT) issued instructions to block 4694 number of such

websites.

3. The Government has issued an order to the concerned Internet Service
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Providers (ISPs) to work out a suitable arrangement for receiving Internet
Watch Foundation (IWF) list of CSAM websites/webpages on a dynamic

basis and block access to child pornography webpages/websites.

4. Department of Telecommunications (DoT) has communicated to all ISPs
requesting them to make suitable arrangement to spread awareness among
their subscribers about the use of Parental Control filters in the end-user

machines through messages of email, invoices, SMS, website, etc.

5. Central Board of Secondary Education (CBSE) has issued guidelines
on 18.08.2017 to schools on the safe and secure use of Internet. This
circular directs schools to install effective firewalls, filtering and monitoring
software mechanisms in all the computers and deploy effective security

policies.

6. Ministry of Home Affairs (MHA) is implementing a comprehensive
central sector scheme, namely “Centre for Cyber Crime Prevention against
Women and Children (CCPWC)” to handle all issues related to check

all cyber-crime against women and children including child pornography.

7. National Commission for Protection of Child Rights (NCPCR) has
published a booklet on “Child Victims of Cyber Crime — Legal Tool
Kit” as a guide for investigating officers for better understanding of the

cyber crime related laws in simple language.

8. POCSO E-box portal by NCPCR was opened for reporting of cyber crime
targeting children on 23rd June, 2017. NCPCR has now enhanced the
scope of POCSO E-box on 4th November, 2017 to also handle cyber
bullying, cyber stalking, morphing of images and child pornography. The
E-Box is also available as Mobile app at Google/Apple Play Store.

Grants-in-aid under PMKSY

*84. SHRI RIPUN BORA: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether Government notifies grants-in-aid for creation/expansion of food
processing and preservation capacities under Pradhan Mantri Kisan Sampada Yojana
(PMKSY);

(b) if so, the operational guidelines of the Government for release of such grants

thereunder;

(c) the total number of States in the country having no Mega Food Parks; and
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(d) the share of agri-produce, State-wise, and the reasons for not encouraging
new entrepreneurs for such grants under PMKSY in the existing States having Mega
Food Parks?

THE MINISTER OF FOOD PROCESSING INDUSTRIES (SHRIMATI HARSIMRAT
KAUR BADAL): (a) Yes Sir, Ministry of Food Processing Industries has notified
the operational guidelines of Creation/Expansion of Food Processing and Preservation

Capacities scheme under Pradhan Mantri Kisan Sampada Yojana (PMKSY).

(b) The salient features of operational guidelines for release of grants under
Creation/Expansion of Food Processing and Preservation Capacities scheme are given

in Statement-I (See below).

(c) There are total 5 States (i.e. Goa, Manipur, Meghalaya, Sikkim, Tamil Nadu)
and 7 UTs (i.e. Andaman and Nicobar islands, Chandigarh, Dadra and Nagar Haveli,
Daman and Diu, Delhi, Lakshadweep, Puduchery) having no Mega Food Parks assisted
by the Ministry.

(d) The share of agri-produce, State-wise as per the statistical data available with

Ministry of Agriculture and Farmers Welfare is given in Statement-II (See below).

New Entrepreneurs are being encouraged to set up their food processing units
in the Mega Food Parks because Mega Food Parks have been created with the
substantial investment. The Mega Food Parks has the common facilities like Cold
storages, Warehouses, Common processing facilities etc. apart from having enabling
infrastructure like roads, electricity and water supply etc. The infrastructure so created
in Mega Food Parks with linkages to cluster, farmers and market helps reduce the
capital cost, increase viability of the project and lead to optimum utilization of the

infrastructure created with Government grant.

Further, the guidelines of the Creation/Expansion of Food Processing and
Preservation Capacities scheme have since been revised w.e.f. 13.12.2017 which
encourages entrepreneurs to set up the food processing units not only in Mega Food
Parks but also in Agro processing Clusters and Designated Food Parks notified by

the Ministry from time to time.
Statement-1

The salient features of operational guidelines for release of grants under
Creation/Expansion of Food Processing and Preservation
Capacities (CEFPPC) scheme

The main objective of the Scheme is creation of processing and preservation

capacities and modernization/expansion of existing food processing units which would
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help in increasing the level of processing, value addition and thereby lead to reduction

of wastage and enhancement of farmer’s income.

Eligible sectors under the scheme;

Food processing sectors eligible under the scheme includes:—

)
(i)
(iii)
(iv)
V)
(vi)
(vii)

(viii)

(ix)

x)

Fruits and vegetables processing.
Milk Processing.
Meat/poultry/fish processing.

Ready to Eat/Ready to Cook Food Products/Breakfast cereals/Snacks/
Bakery and other food products including nutritional health foods.

Grains/pulses, oil seed milling and processing based on modern

technology.

Modern Rice milling, preference will be given to Eastern (Odisha,
West Bengal, Bihar and Jharkhand) and North Eastern States.

Other agri-horti products including spices, coconut, soybean, mushroom

processing, honey processing etc.
Fruits/Honey based wines.

Natural Food flavors, food additives/food extracts and colours, oleoresins
(not synthetic), guar gum, cocoa products etc.

Processing plants that makes food products fit for human and animal
consumption to be set up in Mega Food Parks.

e The activities related to manufacture of aerated water, packaged drinking water

and carbonated drinks will not be considered for financial assistance under the

Scheme.

Eligible organizations: Organizations such as Central and State PSUs/Joint
Ventures/Farmer Producer Organizations (FPOs)/NGOs/Cooperatives/SHG’s/Public and
Pvt. companies/Limited Liability Partnerships, Corporate entity/Proprietorship firms/

Partnership firms engaged or propose to engage in creation/expansion/modernization of

food processing and preservation capacities would be eligible for financial assistance

under the scheme.

Preference to the proposals: The order of preference for selection of projects

will be as under:—

(a) Allocation of Food processing units shall be done on the basis of notional

State-wise allocation which has been derived based on agricultural production

share of respective States/UTs in the total Agricultural production of the

country.
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(b)

(©)

(d)

The proposals for creation/expansion/modernization of food processing and
preservation units will be considered in Mega Food Parks (MFPs), Agro-
processing Clusters assisted by the Ministry and in designated food parks
notified by the Ministry under Special Food Processing Fund created in
NABARD, within the State/UT allocation. However, in States/UTs having
no Mega Food Park, Agro Processing cluster or designated food park, unit

may be considered anywhere.

In order to approve the proposals for financial assistance within a State, 1st
preference will be given to the units being set up in the Mega Food Parks
in that State, 2nd preference will be given to the Agro-cluster units and 3rd
preference will be given to the units to be set up in the designated food

parks notified by the Ministry from time-to-time.

In case of lack of suitable proposals with in a State, MoFPI would reserve
the right to allocate such proposals to the other States with preference to
units proposed in MFPs, Agro- cluster and designated food park of that
State.

Pattern of assistance: The scheme envisages financial assistance to food processing

units in the form of grants-in-aid as under:

35% of the eligible project cost subject to a maximum of X 5.00 crores in General
Areas;

50% of the eligible project cost subject to a maximum of X 5.00 crores in North
Eastern States including Sikkim and Difficult areas including Himalayan States
(Himachal Pradesh, Jammu and Kashmir and Uttarakhand), State Notified ITDP

areas and Islands.

Receipt of applications: Applications under the scheme will be invited through

Expression of Interest (Eol). An applicant is initially required to submit their Detailed

Project Report (DPR) along with loan application to the bank for appraisal and sanction

of the Term loan for the project. The application for financial assistance in the prescribed

format along with necessary requisite documents need to be submitted online.

Procedure for approval of applications/project proposals for financial

assistance:—

(i)

The proposals found prima facie eligible based on the criteria will be

evaluated as per the assessment criteria of these guidelines.

(i1) The applications complete in all respect will be evaluated by the Project

Management Agency (PMA) based on the assessment criteria. The proposals
evaluated by the PMA will be examined by the Technical committee headed
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by the concerned Joint Secretary for recommending based on merit, marks

and preference.

(iii) The proposals recommended by the Technical committee will be placed before

the Inter Ministerial Approval Committee (IMAC) headed by the Hon’ble
Minister, FPI. As per the decision of the IMAC, approval/rejection/modification/
revision in proposal or project components, if any, will be communicated to

the Applicant with suitable instructions.

Procedure for Disbursement of grant: Grant will be disbursed through bank that

has sanctioned Term Loan for the project. Grant will be released in two installments

each @50% of grant in the following manner:

(i)

(i)

Release of 1st installment: The first installment of grant would be released
after the firm has utilized 50% of the Term Loan as well as 50% of promoter’s

contribution and on production of the requisite documents by the applicant.

Release of 2nd Installment: The second installment of the grant would be
released only after confirming the commencement of commercial production
through joint physical verification by the PMA and bank and submission
of documents regarding utilization of 1st installment of grant and 100% of
Term Loan as well as 100% of Promoter’s contribution as per the approved

means of finances.

The detailed operational guidelines of the Creation/Expansion of Food Processing

and Preservation Capacities scheme is available on Ministry’s website: www.mofpi.nic.in

Statement-I11

State-wise share of Agri produce

SL.No. State 2010-11 2011-12 2012-13 2013-14 2014-15 Overall
1. Andhra Pradesh 6.07% 6.00% 6.33% 6.32% 5.68% 6.08%
2. Arunachal Pradesh 0.09% 0.12% 0.11% 0.11% 0.12% 0.11%
3. Assam 1.57% 1.51% 1.63% 1.50% 1.76% 1.59%
4.  Bihar 546% 5.89% 6.14% 5.52% 5.56% 5.71%
5. Chhattisgarh 2.01% 1.95% 2.08% 2.11% 2.18% 2.07%
6. Goa 0.09% 0.10% 0.08% 0.09% 0.09% 0.09%
7. Gujarat 6.54% 6.54% 6.16% 6.90% 6.57% 6.54%
8. Haryana 448% 4.56% 439% 4.47% 4.35% 4.45%
9.  Himachal Pradesh 0.80% 0.70% 0.69% 0.73% 0.70% 0.72%
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S1.No. State 2010-11 2011-12 2012-13 2013-14 2014-15 Overall
10.  Jammu and Kashmir 1.13% 1.07% 0.99% 0.99% 0.94% 1.02%
11.  Jharkhand 1.34% 1.56% 1.62% 1.53% 1.60% 1.53%
12.  Karnataka 570% 5.40% 5.25% 5.19% 5.38% 5.38%
13.  Kerala 234% 232% 2.23% 2.20% 1.82% 2.18%
14. Madhya Pradesh 5.69% 7.00% 8.16% 7.76% 9.10% 7.54%
15.  Maharashtra 717% 6.81% 639% 7.31% 634% 6.80%
16. Manipur 0.18% 0.19% 0.16% 0.19% 0.18% 0.18%
17. Meghalaya 0.16% 0.16% 0.16% 0.18% 0.19% 0.17%
18.  Mizoram 0.08% 0.10% 0.09% 0.10% 0.10% 0.09%
19.  Nagaland 0.15% 0.19% 0.18% 0.23% 0.23% 0.20%
20.  Odisha 2.92% 2.88% 2.99% 2.95% 3.05% 2.96%
21.  Punjab 6.46% 6.26% 6.25% 6.23% 6.08% 6.26%
22.  Rajasthan 6.68% 6.48% 637% 6.18% 6.81% 6.50%
23.  Sikkim 0.05% 0.05% 0.05% 0.05% 0.05% 0.05%
24.  Tamil Nadu 6.10% 6.14% 5.04% 547% 5.18% 5.59%
25. Telangana 3.13% 2.86% 3.11% 3.14% 3.00% 3.05%
26.  Tripura 0.30% 0.29% 0.32% 0.33% 0.34% 0.32%
27.  Uttar Pradesh 14.55% 14.73% 14.75% 14.44% 14.42% 14.58%
28.  Uttarakhand 0.82% 0.80% 0.79% 0.76% 0.76% 0.79%
29.  West Bengal 7.64% 7.03% 7.24% 6.78% 7.19% 7.18%
30. Andaman and 0.04% 0.04% 0.04% 0.04% 0.04% 0.04%

Nicobar Islands
31.  Chandigarh 0.01% 0.01% 0.01% 0.01% 0.01% 0.01%
32. Dadra and Nagar 0.01% 0.01% 0.01% 0.01% 0.01% 0.01%
Haveli
33.  Delhi 0.22% 0.20% 0.15% 0.15% 0.13% 0.17%
34. Daman and Diu 0.01% 0.00% 0.01% 0.01% 0.01% 0.01%
35. Lakshadweep 0.01% 0.01% 0.01% 0.01% 0.01% 0.01%
36.  Puducherry 0.04% 0.03% 0.04% 0.04% 0.04% 0.04%

Source: Ministry of Agriculture and Farmers Welfare.
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Special Monetary Allowance to High Court Judges in North-East

*85. SHRI HARIVANSH: Will the Minister of LAW AND JUSTICE be pleased

to state:

(a) whether it is a fact that High Court Judges in the North-East are not entitled
to Special Monetary Allowances as extended to officers of North-East cadres of the

All India Service; and
(b) if so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) and (b) Salary and Allowances payable to Judges of High Courts are regulated
by the High Court Judges (Salaries and Conditions of Service) Act, 1954. There
is no provision of payment of Special Monetary Allowance to the Judges of High
Court posted in North-East in the High Court Judges Act, 1954 and Rules framed

thereunder.

The Judges of High Courts and All India Services Officers are governed by

separate set of Acts/Rules.
Ill-effects of climate change on agriculture

*86. SHRI AHAMED HASSAN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether climate change has had an impact on the state of agriculture and

fruiting seasons in the country, if so, the details thereof;

(b) whether Government has devised or plans to devise any strategy/policy to
combat the ill-effects of climate change on farm produce, if so, the details thereof;

and
(c) if not, the reasons therefor?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI RADHA MOHAN SINGH): (a) Yes, Sir. Climate change impacts on agriculture
are being witnessed all over the world, but countries like India are vulnerable in
view of the high population depending on agriculture, pressure on natural resources
and poor coping mechanisms. In India, the impact of climate change on agriculture
is expected to be more, particularly in crops like wheat. Yield decline are likely to
be caused by shortening of growing period, negative impacts on reproduction, grain
filling, decrease in water availability and poor vernalization. However, increase in

yield has also been predicted in case of some crops.
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(b) and (c) The Government has developed numerous adaptation measures to
combat effect of climate change on agriculture. National Mission for Sustainable
Agriculture (NMSA) is one of the eight Missions under the National Action Plan
on Climate Change (NAPCC) which has been launched in 2010. The strategies and
programme of action (POA) aim at transforming agriculture into an ecologically
sustainable climate resilient production system by devising appropriate adaptation
strategies for ensuring food security, equitable access to food resources, enhancing
livelihood opportunities and contributing to economic stability at the national level.
Hence the objectives of NMSA are promoting location specific integrated/composite
farming systems; soil and moisture conservation measures; comprehensive soil health
management; efficient water management practices and mainstreaming technologies

for rainfed area development.

The impacts of climate change are global and it is likely to threaten the food
security and livelihoods of millions of people in Asia, including India. The Government
through the Indian Council of Agricultural Research (ICAR) launched the National
Initiative on Climate Resilient Agriculture (NICRA) project addressing challenges

posed by climate change on agriculture.

The objective of NICRA is to minimize the crop yield losses due to extreme
weather events and can improve the livelihoods of the farmers by demonstrating the
technologies across the country. The NICRA project addresses the long term impacts of
climate change through research and development of adaptation and mitigation strategies
like generation of stress tolerant genotypes, development of conservation agriculture
and carbon sequestration practices and technologies. Short-term impacts of climate
variability are being addressed through location specific technology demonstrations
in farmers’ fields to increase the resilience in agriculture due to extreme climate
events such as droughts and floods. Climate resilient practices include demonstration
of drought tolerant and short duration varieties to cope with drought, flood tolerant
varieties in paddy, resource conservation practices, crop diversification and integrated
farming systems to enhance the food and livelihood security of farmers across 151

climatically vulnerable districts in the country.

The District Agricultural Contingency Plans (DACP) have been developed in a
project mode with financial support from Department of Agriculture, Cooperation
and Farmers Welfare (DAC&FW), Ministry of Agriculture and Farmers Welfare,
Government of India. So far 623 contingency plans have been prepared and hosted on
ICAR/DAC&FW and ICAR-CRIDA websites. These plans have also been circulated
to all State Agriculture Departments. The agricultural contingencies addressed various
weather aberrations such as droughts, floods, cyclones, hailstorms, heat and cold waves

addressing different sectors of agriculture including horticulture, livestock, poultry and
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fisheries. The plans also provide suitable technological interventions to minimize the
crop losses due to above weather aberrations. To bring awareness among the stake
holders, ICAR in collaboration with DAC&FW has organized National and State
level interface meetings in 2014-15, 2015-16 and 2016-17 before the onset of the
season for preparedness assessment. Special emphasis was laid in these meetings

on mechanism of implementation of the plans, refinement required and the impacts.

To insulate farmers against the loss of crop due to natural calamities, Government
of India has launched Pradhan Mantri Fasal Bima Yojana (PMFBY) from Kharif
season of 2016-17. Government of India approves Central assistance to States under
National Disaster Response Fund (NDRF), which includes crop damage on the
recommendation of the Inter Ministerial Central Team constituted on the basis of

proposals received from States/UTs.

Keeping in view the impact of climate change and focusing on end to end
solution in irrigation sector, Pradhan Mantri Krishi Sinchayee Yojana (PMKSY) has
been made operationalised from 2015-16. For faster implementation of 99 major and
medium irrigation project by December, 2019, a mission mode implementation has
been envisaged to bring 76.03 lakh ha. under irrigation. Besides, for conservation and
efficient use of water, micro irrigation is being promoted. So far about 9.5 million

ha area has been brought under micro irrigation.
Regularization of contractual safai karamcharies

*87. SHRI MAHENDRA SINGH MAHRA: Will the Minister of RAILWAYS

be pleased to state:

(a) the steps Railways have taken to abolish or regulate the regularization of

contractual safai karamchari jobs, the details thereof;

(b) in how many stations and coaches has the cleaning work been completely

mechanized during 2014-2017, the details thereof;
(c) the number of trains still running with direct discharge toilets;
(d) how many such trains have been replaced in the last three years; and
(e) the Railways’ plan for the next two years?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) On the Railways,
primarily the jobs relating to Safai are carried out by regularly appointed Railway
servants designated as Safaiwalas/cleaners. However, in a few departments, the work

of cleanliness (including mechanised cleaning) has been outsourced to external agencies
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(contractors), who in turn engage safai karamcharies on contractual basis. In view of
the fact that such contract staff are contract employees of contractors, there is no
question of their regularization in Railways. In this connection, attention is drawn
to Ministry of Personnel and Public Grievances’ OM dated 11.12.2006, whereby all
Ministries of the Government of India were directed to follow/implement the orders of
the Apex Court (Constitution Bench of the Supreme Court) in the case of “Secretary
of State of Karnataka Vs. Uma Devi and Others” (Civil Appeal No. 3595-3612/1999).
As per this directive, appointment has to be given only by following the prescribed
procedure of recruitment. Moreover, there is no provision in the Contract Labour

(R&A) Act, 1970 for automatic absorption of such contract labour.

In view of aforesaid statutory provisions, Railways is statutorily barred to take

any step to regularise contract workers.

(b) Integrated Mechanized Housekeeping Contracts have been awarded in around
488 stations. Mechanised coach cleaning contacts are provided in around 132 major

coaching depots.

(¢c) 45% of coaches on Indian Railways are running with direct discharge as on
31.1.2018.

(d) Total 23104 coaches were fitted with bio-toilets during last three years.

(e) Passenger coaches are being progressively provided with bio-toilets eliminating

direct discharge and a large number will be completed in the next two years.
T